399  Matters Under Rule 377 VAISAKHA 13,1905 (SAKA) Matiers Under Rule 377 330

AIR should broadcast regular program-
mes on the above lines.

(v) Negotiation beiween Management and
Unions for settlement of wages in
Central Sector Enterprises.

DR. A. KALANIDHI (Madras
Central) : In the wake., of expiry of
wage agreements in various Central
public sector enterprises all over India
wage negotiations are being carried on.
There is actually a deadlock in the dia-
logue mainly due the guidelines imposed
by the Bureau of Public Enterprises. Ac-
cording to the guidelines, the manage-
ments cannot ofler more than 100% of
previous year's wages and DA neutrali-
sation at Rs. 1.30 per all India consumer
price index. This fitment benefit on the
revision should range only between Rs.
35/- and Rs. 75/- and the minimum and
maximum should be Rs. 598/- and
Rs. 1419/-, the settlement should
be given effcct  to from the date
of signing the  settlement ; it s
also empasised that a system of produc-
tion-linked wages be introduced. This is
an imposition of pre-concluded decision
on the working class and jeopardiscs the
very collective bargaining system. It
amounts (o signing on the dotted lines
imprinted by the Burcau of Public Enter-
prises and discussions in the industry
level have, therefore, no meaning at all.
1t is reported that Government 1s going
to appoint & commission (o decide the
guantum in the matter of DA neutralisa-
fion. Appointment of such a Commission
will prolong the negotiations already
delayed. I appeal to the Hon. Finance
Minister to bestow his attention on this
burning issue and allow the managements
and unions to nego tiate freely . based on
the paying capacity and on the principle
or collective bargaining for arriving at
their own wagc sctilegments.

(vi) Primary School Teachers’ strike in
Delhi
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.(vii) Sanction of Payment of overtiine to
the Employees of India Government
Mint, Calculta

SHR1I SOMNATH CHATTERJEE
(Jadavpur) : Mr. Deputy-Speaker,
Sir, the employees of the India Govern-
ment Mint, Calcutta, have been for years
legitimately demanding computation of
their overtime wages for work done be-
yond the prescribed hours at the time
rate, that is, basic pay, D.A., special pay,
if any, CCA and HRA taken together.
The employees of the Hyderabad Mint
as well as of Bombay Mint are being
paid overtime wages computed at time
rate. Recently, the Governmenl has taken
a decision to sanction payment of over-
time wages at time rate including HRA ;
only the employees of the Calcutta Mint
have been singled out and are not being
given overtime wages on the basis which
is applied to all the employees of the re-
maining 1ndia Government Mints, inclu-
ding Nasik Security Press.

The employees of the Calcutta Mint
are being discriminated against and re-
peated representations have been made,
but to no avail. The employees of the
Calcutta Mint have obtained a decision
in their favour from the District Court
at Alipore on the identical question
which was before the Supreme Court,
but the Government preferred an appeal
therefrom in the Calcutta High Court,
which is pending since 1968. On the plea
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of the pending appeal, Government is not
honouring the decree of the distriet
court, while permitting identical facili-
ties to the employees of other Mints and
denying the same to the employees of
the Calcutta Mint.

1 would urge upon the Government to
immediately sanction payment of over-
time wages on the basis of proper com-
putation, that is, including HRA, other-
wise the resentment caused amongst the
employees will affect production which
the employees wish to avoid.
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